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(b) if so, the main features thereof and 
by what time It is Hltely to t>e set up?

THE MINiSTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUHAMBHAIH. PATEL): (a) No. Sir.

(b) Does not arise.

Decentralisation of Industries

49. SHRI LAETA UMBREY: Will the 
PRIME MINiSTER be pleased to state:

(a) the specife steps taken by the 
Government for decentraKsation of indus
tries;

(b) the numtwrs of smaH, medium and 
large scaie industries, State-wise; and

(c) the achievement of the Government 
afterthe announcement of the new Industrial 
policy upto date?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Under the new Industrial Pol
icy, there is no requirement of obtaining 
industrial approval from the Central Govern
ment in locations other than cities of more 
than one million population except forashoit 
Rst of 18 industries subject to compulsory

licensing. An entrepreneur is free to locate 
an industrial unit anywhere in India as long 
as it conforms to the locational policy of the 
Government and subject to zoning and land 
use regulations and environment legislation.

(b)Astatament indicating the number of 
existing units registered with the DGTD in 
the organised sector and in the small scale 
sector registered with the StateAJT Director
ate of Industries, is attached.

(c) Under the new Industrial Policy, and 
entrepreneur is only required to file Industrial 
Entrepreneurs Memorandum (lEM) with 
Secretariat for industrial Approval mainly for 
data purposes. Powers have been dele
gated to the Reserve Bank of India for grant 
of automatic approval for direct foreign in
vestment upto 51% foreign equity in h ^  
priority industries as well as for grant of 
foreign technokigy agreements covered 
within the specified parameters. Foreign 
Investment Promotion Board has also been 
set up to invite and facilitate investment in 
India by intemationai companies in projects 
which are consklered to be of twnefit to the 
Indian economy and which do not fall within 
parameters of existing poHcy. k^TP  Act, 
1969 has been amended through and Ordi
nance on 27th September, 1991 doing away 
with the requirement of clearance of D e p ^  
ment of Company Affairs under Section 21 
and 22 of the sakl Act.
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